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IN!THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD

- - ----—----;—-.--m-——--————---—

DATE OF ORDER : 23-07-1997.
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HYDERABAD

Between -
«| Ch.Lingachary 7.V.Sathyanarayan Reddy
.| Ke3ampath Kumar 8.G.Ratnakar
.| T .Nagabhushanachary 2.Bhimsingh
B.S5ailu ' 10.P.Dasarath
.| C.venkatesh | . 11.R.Sunil Babu
.| G.Mallikarjuna Rao

And

1., The Telecom Commission,

rep. by Chairman,
Telecommunications, Wew Delhi.

2J The Director General,

Telee mminications, New Delhi.

3. The Chief General Manager,

Telecommunications, AP Circle,
aAbids, Hyderabad.

4. The Telecom District Manager,

Telecom, Sangareddy.

5. The Sub-Divisicnal Officer,

Telecom, Sangareddy.

6. The Sube«Divisional Officer,

Counsel for the Applicants

Counse:;

CORAM

THE HON'BLE SHRI H,.RAJENDRA PRASAD :

Telecom, Patancheru.

fpr tje Respondents

"

BENCH

.+» Applicants

-+« Respondents

Shri v,Bhimanna,

MEMBER

CGSC

(A)

Shri V.Venkateshwar Rao

St

(Order per Hon'ble sShri H.Rajendra Prasad, bember (a) )'f%ﬁ%
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(Order per Hon'ble Shri H.Rajendra Prasad, Member (a) ).

* * *

Heard Shri phani Raj for Shri V.Venkateshwar Rao,
counsel for the applicants. None for the Respondents, who
have notchosen to file any counter affidavit in this case
despite adeguate opporunities having been provided to them.
Since the responients have not filed any reply, this Tribunal
has no choice except to proceed on th?@asis of the averments

contained in the 0.A, accepting the same as true and factual.

2. The applicants contend that they have been working
against clear vacancies of fegular Group=-D employees iﬁ.m_a
terms of engagement «=fR.®w== strictly casual bésis. They
claim that they have rendered more than 240 days of service
during each year after their initial engagement. They alse
contend that the grant of temporary status and regularisation
of services should Be considered not:with:staﬁding the fact that
they were initially engaged after 22.6.88 which was the cut-off
date fixed by the Department without any particular justifica-
tion. It is contended that the worksin the Telecom Wing to be
performed by the Casual Labour are of continuous nature and
there cannot beasituationswhere no work is available, It is
further alleged by them that the impugned retrenchment has been
' the recent
necessitated owing to merger of Engineering Wing and the Tele-
graff Traffic wing. The applicants, who are working on Telegraph

have,
ctraffic Wwing, according to them, =—= been retrenched only to
F.S

1he
accommodate certain retrenched workers in Engineering Wing.
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: initially from
Finally it is contended that several juniors who wereﬂengaged =f.a

later date have been retained with a view to confer €emporary

stLtus etc., whereas the applicants have been served with retrench=-

ment notice. This, according to the applicants is arbitrary

angd illegal.
]

3. The stand of the Department is not known.,
4. Under the circumstances the impugned retrenchment
orders are hereby set aside_¢=néﬁ¥— — - }, tF—__'

The Respondents may examimethe case of the applicants

and ,
th reference to == extant rules, provisions of the scheme and

4
Wi

t&ke further action to grant temporary status and subsequent re- |

gularisation in their turn as per the seniority list, based on the

actual date of their engagement and dength o7 service. It should

o/
be spocially ensured tha?%o one who éﬁh_;unior; to the applicants

o

should be given such benefit before extending the same %o the

applicants,

5. Thus the O,A. is disposed of. No order as to costs. |
(H RAJEND RASAD)
Member )

Dated:23rd July, 1997.
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Dictated in Open Court.
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0.A.651/97.

To
;1.

2,

- 3.

4,
5.
6.

7
8.

9.
10

nga&‘nggbm Commission,

Telecommunications, New Delhi.
The Director Gerieral, Telecommunications,
New Delhi.

The Chief General Manager,
Telecommunications, A,P.,Clrcle,
Abids, Hyderabad.

The Telecom District Manager,
Telecom, Sangareddy.

The sub Divisional Officer,
Telecom, Sangareddy.

The sSub Divisional Officer, Telecom,
Patancheru,

Oone copy to Mr.V.Venkateshwar Rz Advocate, CAT.Hyd,
One copy to Mr.V.Bhimanna, Addl.CGSC CAT.Hyd,

One copy to HHRP.(A)Member. CAT.Hyd,

. One copy to D.R.{A) CAT.Hyd,

11, One spare COPY .
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HYLERABRL BENCH AT HYLERABAL

" THE HON'BLE MR.JUST

E
i-CHATRMAN
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THE HOW'BLE MR.H. RAJENDRZ PRASAL:M( 2)
|

Dateds ')."5-.7 ~1o87 -

ORDER/JUDGMENT

STRATIVE TRIBUNAL

PJ.A./R.:T';«/C-;:L-IJO.

T.A.No.

: in
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Admitt and Interim directions

Issued].

Allowk g

!

|

Disposed of with direcﬁions

Tig lssed.

Dispissed ag wifhdr
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Dispisse¢ for default,

Crdred/Re jecteq.
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